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SHRI V. GOPALSAMY: Can’t the
Central Government make a request
to the State Governments to launch
prosecutiong in all the cases?

MR. CHAIRMAN: It is their duty.
No direction is needed.

Sub-leasing of Plot for construction
of Hotel

*42, SHRI AMARPROSAD
CHAKRABORTY:}
SHRI SYED SHAHA-
BUDDIN:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is g fact that a plot
of Government landg at the  cros-
sing of Janpath and Raisina Road in
New Delhi which had been leased to
the N.D.M.C. hag beeen sub-leased
by the latter to a private company
for constructing a hotel;

(b) whether it is also a fact that
the N.D.M.C. was specifically barred
from sub-leasing it and was expected
to construct the hotel itself;

(¢) whether Government propose
to cancel the lease to the N,D.M.C.
for violation of the terms of the lease
and to restrain the sub-leasee from
proceeding with the construction; and

(d) whether any tenders were called
by the N.D.M.C. and on what terms
the land has beep sub-leased?

THE DEPUTY MINISTER IN THE

MINISTRY OF WORKS AND
HOUSING (SHRI MOHAMMED
~USMAN ARIF): (a) and (b) The

Government had allotted a hotel site
measuring about 4.5 acres, at the
crossing of Janpath and Raisina Road
to the NDMC for construction of a
five-star hotel to meet the require~
ments of hotel accommodation  for
Asian Games, 1982. The allotment
envisages that the plot will be held
initially on license basis by the NDMC

+The question wag actually asked
on the floor of the house by Shri
Amarprosad Chakraborty,
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under an agreement, and after the
conditions of allotment are fulfilled a
lease deed will be executed. Apart
from the usual termg and conditions,
the allotment is subject to the con-~
dition that the NDMC shall not sub-
lease the land in favour of any other
party but can make such arrange-
ment for construction and running
of the hotel as will not involve sub-
lease of the plot. NDMC has reported
that they have entered into a licence
agreement with M/s. Pure Drinks
(New Dethi) Ltd. for construction,
furnishing and commissioning of a
five-star hotel at this site.

(c) Does not arise in view of the
fact under the terms of allotment,
the NDMC can make such arrange-
ments for construction and running
of the hotel as will not involve sub-
leasing of the plot.

(d) The NDMC has reported that
it invited by advertisements in six
daily newspapers on 6/7th Febrgary,
1981, reputed firms who were al-
ready running Five Star Hotels in
India or abroad to discuss possibili-
tieg collaboration for coustruction and
running of  hotel at this site, In
response 17 parties contacted NDMC
and ultimately 14 offers were re-
ceived, The NDMC have accepted
the offer of M/s. Pure Drinks (New
Delhi) Ltd. for construction, furnish-
ing and commissinaing of a Five
Star Hotel at this site at their own
cost and on payment to NDMC of an
annual licence fee of Rs. 2.68 crores
or 23 per cent of the annual gross
turnover of the hotel, whichever is
more, The NDMC has entered into a
licence agreement with M/s. Pure
Drinks (New Delhi) Ltd. The land
has not been sub-leased.

SHRI AMARPROSAD CHAKRX-
BORTY: Mr. Chairman, Sir, . . .

MR. CHAIRMAN: Please be brief,
I am sure that a number of questions
will be asked and I can assture you
that there is no gold medal. no silver
medal ong no bronze meial.
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SHRI AMARPROSAD CHAKRA-
BORTY: I have not opened my
mouth and these remarks are coming
from the Chair,

MR., CHAIRMAN: T am telling the
whole lot.

SHRI AMARPROSAD CHAKRA-
BORTY: The Chair must remember
that this lengthy reply was not sup-
plied to us and also it was not
placed in the lobby, Sir, it is very
difficult to appreciate and follow this
lengthy reply. But one peculiar fea-
ture, if 1 follow correctly, ig that the
NDMC was given a licence but not a
lease, But, you will appreciate, Sir,—
how can a licengee give a licence to
another company? Under what law
can it be giveny (Interruptions) The
NDMC was given a licence for the
construction of a five-star hotel for
the ASIAD games,

MR. CHAIRMAN: What is the in-
formation that you are asking?

SHRTI AMARPROSAD CHAKRA-
BORTY: He says that a licence is
given, My question is whether there
was any lease or permission or any
condition for giving a sub-lease to
anybody. But he says that it was
only g licence given to the NDMC for
the construction of a hotel for the
ASIAD games, Now, the NDMC has
given a licence to  another private
company to construct and look after
the hotel. How a licencee can give
a licence? Under what law? How has
the Ministry overlooking this, allowed
it without taking any steps so far?

SHRI BHISHMA NARAIN SNGH:
Sir, there should not be any con-
fusion, This is the process actually.
For bodieg like the NDMC which are
statutory bodies, Government bodies,
we always give preference and we
give them the land on pre-determined
rates, And in giving the plot of land,
we follow the practice, We pgive
then licene. We lay down the condi-
tions. And one of the conditions is
that the NDMC or any body ... ~

[RAJYA SABHA]
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MR. CHAIRMAN: It cannot sub-
lease.

SHRI BHISMA NARAIN SINGH:
It cannot bhe sub-leased, That is the
firm condition, Finally, when they
fulfil our conditions the lease is exe-
cuted. And whatever conditions we
have laid down, the NDMC have ac-
cepted, And according to the infor-
mation I have got, no sub-lease has
been done. And the main thrust of
the question is wWhether the sub-leasé
has been done or not. It hag not been
done.

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, I hope, you have fol-
lowed the answer, There is g diffe-
rence between a Ministar and another
Minister. Now, Bhishma Naramnji
says that g lease hag been entered
into between the parties.

MR, CHAIRMAN: Mr. Chakraborty,
you have not understood the answer.

SHRI AMARPROSAD CHAKRA-
BORTY: Sir, if I correctly wunder-
stood, the first reply was that there
was a licence, And now he says that
a lease has been entered into. It is
very good. Was there any condi-
tion for sub-lease to a private com-
pany in the lease deed?

MR. CHAIRMAN: He saig ...

SHRI AMARPROSAD CHAKRA-
BORTY: If not, what steps the Gov-
ernment has taken?

MR, CHAIRMAN: Let me tell you.
He said that there has been a clause
that it shall not be sub-let, and it has
not been sub-let, Only a licence
has been given. .

SHRI AMARPROSAD CHAKRA-
BORTY: What is sub-lease and sub-
letting?

MR. CHAIRMAN: The same thing.

SHRI AMARPROSAD) CHAKRA-
BORTY: No, Sir. Lease and sub-lease
is one thing. Licence is another
thing, And sub-letting is another
thing.
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MR. CHAIRMAN: Mr. Chakra-
borty, may I tell you that there js a
standard question in law examina-
tions: Distinguish between a  lease
and a licence, And on that depend
ten marks,

SHRI AMARPROSAD CHAKRA-
BORTY: I am not arguing that...

SHRIYOGENDRA SHARMA: What
about the remaining 90 marks? That
is his question. (Interruptions),

SHRI NAGESHWAR PRASAD
SHAHI: Sir, the Minister was ex-
planning the position.

SHRI SANKAR PRASAD MITRA:
The whole position would be clear
to us if the hon. Minister is good
enough to read out to us the actual
terms preventing sub-lease,

SHRI AMARPROSAD CHAKRA-
BORTY: They will not give.

SHRI BHISHMA NARAIN SINGH:
Sir, I have very categorically stated
that one of the conditions is that the
NDMC won’t sub-lease and the NDMC
has reported that no sub-lease has
been given.

(Interruptions)

SHRI NAGESHWAR PRASAD

SHAHI: What are the terms?

MR. CHATRMAN: Yes, Shrj Shaha-
buddin.

SHRI SADASHIV BAGAITKAR:
Sir, would he lay a copy of the agree-
ment or a copy of the terms and con-
ditions on the Table of the House?

(Interruptions)
MR. CHAIRMAN: Order please.
SHRI SADASHIV BAGAITKAR:
Let him place the document on the
Table of the House.
(Interruptions)

MR. CHAIRMAN: Mr. Chakrabor-
ty, please sit down; you have asked

the gquestion.
SHRI AMARPROSAD CHAKRA-
BORTY: But he has hot answered.
(Interruptions)
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MR. CHAIRMAN: I do not know
whom you are going to answer.

SHRI RAMESHWAR SINGH:
Sir, ...

MR. CHAIRMAN: Mr. Rameshwar
Singh, please listen. Mr. Chakrabor-
ty is again asking a question. It is
Mr. Shahabuddin who hag his turn
on the paper and everybody else is
jumping up before.

=t e fag o ST, W wEdr

g & zawr T wmRAr 20
oo Fo A : HIWA, TR

3137 |

it vATR e fag ¢ o9, 98 zaar
TRAT Aer g 3afdg 3@ o ww
fegmwa fFar @rw a8 & wivEw@r
g1 59 UF AAT ORI FATALAT §
T WS qF FWY AT
zafqe ag AmAr TR A A
Fyar ¢ B 39 9T s« feagmagiar
=1fEy | '
SHRI PILOO MODY: Mr. Chair-

man, Sir, I would like to ask the,
Minister ...

MR. CHAIRMAN: Mr. Shahabuddin
ig asking the question. He is Jjust
behind you. (Interruptions). Mr,
Shahabuddin, please restore peace by
asking something.

SHRI SYED SHAHABUDDIN: Mr,
Chairman, Sir, there is a combination
of factors and circumstances because
of which this particular transaction
has at‘racted public notice. There is
the combination of a choice plot of
land has been given at a very low
rent to a private party whose manag-
ing director happens to be a Congress
(I) ruling party MP. That is why
this question is in the public eye.

SOME HON. MEMBERS: Shame,
shame.

SHRI SYED SHAHABUDDIN:
Now there are two documents involv-
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ed in this question. First the agree-
ment between the Government and
the NDMC and the Minister says that
the final agreement has not yet been
signed and what is there ig only an
allotment order and subsequently a
forma] lease shall be signed. There-
fore, the nature of the transaction
beiween the Government and the
NDMC is a lease, which is very clear.
The Minister has also admitteq that
in that document there is no provi-
sion for a sub-lease. Now, the
‘second document ig the agreement
between the NDMC and this private
party. We do not know what is the
nature of this agreement. To ug it
appears, Sir, that if the NDMC is a
lessee thep this document is a sub-
leagse. The Minister says it is not; it
is only a licence. Now, if a licence
is licensing, then it is a sub-licence.
All right. Now, the question is, as
some Memberg have said, let the
Minister produce these _two docu-
mentg and lay them on the Table of
the House and we would satisfy our-
selves., But, subject 4o that, let me
ask him one question, namely, what
is  the normal procedure in such
cases? Does the NDMC have to
invite offerg or tenders in such cases?
As T understand, there was a public
notice. The notice invited -wepen
offers, not sealed bids or sealed ten-
ders. Offers are subject to negotia-
tions. Sealed tenders are confiden-
tial. Offers can be manipulated.
Sealed tenders cannot be so easily
manipulated. I would like to know
from the hon. Member why this
deparfure from the normal practice

was resorted to. The circumstances
are suspicious. That is why this
guestion becomes very important.
The second part of my question is
that, to my mind, the original docu-
ment gave the land to the NDMC for
building 5 hotel. It could seek col-
labarafion in Tunning the hotel, not
in constructing the hotel, not in part-
ing with the ownership of the land
or the ownership of the building con-
structed thereon. Under the agree-
ment, it appears to me, Mr. Chairman,
that the Government has wilfully
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given the land to the NDMC and the:
NDMC has parted with a part of its
right of ownership over this land and
given it to a private party for con-
structing a hotel. I would like to
know whether the NDMC shall own
the hotel.

SHRI BHISHMA NARAIN SINGH:
Sir, at the very beginning, I would
like to clarify the position. I would
like to tell the hon. Member through:
you, Sir, that this Government is the
most judicioug Government. We do
not favour anybody, whether they
are Congress (I) MPs, or Opposition
MPs. We always consider ...

(Interruptions)

ot TR fag :  wav fear §
Srag@ FT ) A, § gifad wEw
gEal . .. (Fwam)

*t Wer wmw fag: gAA v
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(=)
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dar 2 § 9T W § . .. (cwamw)

SHRI BHISHMA NARAIN SINGH:
Sir, neither we favour the Congress
(I) MPs. nor the Opposition MPs,
Again, neither we oppose the Con-
gress (I) MPs. nor the Oppsition
MPs. We always decide on merits.
(Interruptions) 1 wanted to mention
this because thig point has been rais-
ed by my learned friend Shri Shaha-
buddin. I haq to say this because he
mentioned about a Congress (I)y MP
being favoured. There is no question
of favouring anybody. We have
taken thig decision on merits and we
have followed all the norms, proce-
dures and so on which are laid down.
Now, Sir, so far as the location is
concerned—he hag mentioned about
the location (Interruptions)'
Please have patience, I had the
patience to hear you. Unless you
hear my reply, how can your mis-
givings be removed? Please hear
my reply. . |
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First he has mentioned about the
location. This plot was earmarked in
the Master Plan for the construction
of a hotel. When the NDMC
approached us for allotment of land
for construction of a hotel, we had
to give site to the NDMC, As I
have said, there is no question of
lower or higher rent. There is a
predetermined rate and this rate is
fixed. This has been fixed at the
time of the Janaty Party rule in 1979,
for this area. Thig rate has been
fixed at Rs, 1800 per sq. yard. We
were so cautious, the Government
was very cautious, about it from the
money point of view, that we have
charged Rs. 2400 per sq. yard from
our own body like the NDMC, though
the predetermined rate was Rs. 1800
per sq. yard, We were so cautious
about it. Hence, there is no
question of favouring anybody.
(Interruptions) Let me reply to all
your points.

SHRI SYED SHAHABUDDIN:
I did not ask you about the rent
charged from the NDMC. I had ask-
ed about the rent which the NDMC
is charging.

SHRI BHISHMA NARAIN SINGH:
You have mentioned about low rent
also. That is why, I had to say this.

I am coming to your point about
offers and tenders. Sir, I have seen
the proceedings yesterday. You have
observed from the Chair that offers
are also tenders. This has been
observed by the Chair yesterday.

st sndiwsane wigy: 9T, L.
(swawm)

off vivEe g ;. WiT R &
THUE AT FAAC. . . ()

SHRI BHISHMA NARAIN SINGH:
Don’t make it political. I would
very humbly request you. I am
furnishing the information. You are
not ready to listen to it. I will be
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the last man to mislead the House,
But I would also make a request to
you not to make it a political issue.
I will very humbly request you.

o Fo T : AN, FHFT HILT
grar a3m @3 &7 ¥ fag oy
a7 fadnw & f5 ga i # @y
g gn faeger 99%F @ agfsr #%
WE) w9 ¥ F AW F4TE T G
§ FUT A KT AT T AW F)
Fga sifwg g af adrfa wgET,
& nast JI0AT AQAT § ¥ 7w 3
At § wRT w1 ... (saweA)

oft w9 Wi w2A ¢ FAF A o
9 gA FE FW ... (sA8U)

off awwafer : 9@ d q@ WEW
grar & fF gaw st &gl @ S
ft agt @t gar § f& avE. ¥
T gL . . . (cmam)
SHRI BHISHMA NARAIN SINGH:

I want to reply to him. But nobody
is ready to listen to me actually, Sir.

(Interruptions)

st awrafd : W7 AT T WIET,
IgF] H waEEA FT | FA UG
qa 9BT 97 1 T AT U, TG
FATT 7 | &Y TE UG FeT fF AHRT
St g, i ag Wl TH ST grT § ;R
g Y TATY Y §, 7 Hres LT T
¥\ zaf §ee aved w8 FAM 7,
gy AIES feF a

SHRI BHISHMA NARAIN SINGH:
I am coming to the point. So, I
wanted to explain the position. I
want to furnish all information but
it you have patience then only you
can get it. What has happened is, in
the Akbar Hotel case, in 1971, the
NDMC had asked for sealed tenders
and they had a sad experience about
that. Nothing could materialise.
From that date, the NDMC have
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reported to ug that they have chang-
ed the policy for making the joint
ventureg convenient. Also this has
been published, Seventeen parties
have been intimated and 14 parties
made offers. So they changed the
policy from that time and they are
following this policy of inviting offers
since then, as they have reported to
us. Not only in this case, but pre-
vious to this also, the DDA in 5 simi-
lar case followed the same practice.
If the same practice has been fol-
iowed in this case, I do not know why
there ghould be doubis. As doubt is
being created, therefore, I want to
remove this misgiving. Nothing un-
usual was done. They were follow-
ing this practice and they have fol-
lowed this practice in this case also.

If you want {o know the conditions
which we had laid down to the
NDMC, I would read these.

SHRI SYED SHAHABUDDIN: You
can place these on the Table of the

House.

SHRI BHISHMA NARAIN SINGH:
Why place them on the Table? I
will read them out. It will be on
record. In just two minutes, I will
read them out. These are:
=

(i) The hotel should be commis-
sioned by the NDMC sufficiently in
time Dbefore the commencement of
the Asian Games in November,

1982,

(ii)y The site will be allotted fo
them on payment of security at the
rate of Rs. 2,400 (that I have al-
ready mentioned) per sq. yd. and
FAR. of 15. The rate will be
increaseg proportionately in case
the FAR is increased subsequently.

(iii) NDMC hag been allowed the
option to pay the security either in
lampsum, or in five equal annual
instalments. In case the payment
ig made in instalments, the NDMC
shall pay an interest at 11,85 per
cent on the outstanding amount
with 2 per cent additional interest
on the entire amount outstanding
in case there is default in payment

of any instalment.

[RAJYA SABHA)

—

|
;
a
i

to Questions 20

(iv) NDMC will no{ sub-lease
the land—it is very clear; the main
thrust of the question is about
this—in favour of any other party
but can make such arrangements
for construction and running of
the hotel as will not involve sub-

" lease of the plot.

(v) NDMC shall pay for struc-
tures standing on the land at re-
placement cost minus depreciation
in addition to the cost of special
repairs carried out during the pre-

ceding one year.

MR. CHAIRMAN Mr, Minister, will
you read the last but one condition
again but slowly?

SHRI BHISHMA NARAIN SINGH:
Sir, you want the last buf one con-
dition, That meang the fourth con~
dition. It is.

‘ NDMC wil] not sub-lease the land
in favour of any other party but
can make guch arrangementg for
construction and running of the
hotel as will noi involve sub-lease
of the plot,

Then 1 have already read condition
No. (v).

(vi) The hote] ghould be cons-
tructed according to the standards
to be laid down by the Department
of Touvism,

(vii) NDMC shall give a written
undertaking that they will commis~
sion the hotel before the commence-
ment of the Asian Gameg in Nov-

ember 1982.

These are the conditions,

SHRI SYED SHAHABUDDIN: You
bave not answered my question, I
asked you whether the hotel shall be
owned by the NDMC or the private
party. } have asked you about the
terms of agreement between the
NDMC and the private party.

SHRI BHISHMA NARAIN SINGH:
That also T want to bring to the notice
of the House through you, Sir. Thes=
are the conditiong which the NDMC
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have reported to us. They have given
the licenve to the Pure Drinks Ltd,
New Delui because, according {0 them,
they have given the highest offec.
And the conditiong are like this:

(i) The licence will be for a
period of 99 years. No, 2;: The terms
of licence will be renewable after
every 33 years and the annual gua-
ranteed amount can be increased up
to 100 per cent, (Interruptions).
Number three is,...(Interruptions),

SHRI PILOO MODY: Would you
please repeat that? We dig not hear
it.

SHRI BHISHMA NARAIN SINGH:
Please keep your colleagues quiet.
How can I read otherwise?

SHRI PILOO MODY: I have already
quietened them and only then I am
asking you to repeat it

SHRI1 BHISHMA NARAIN SINGH:
I am ready to furnish al] the informa-
tion,

MR, CHAIRMAN:. I am trying to
gather tlie legal import of these con-
ditiong miyself, but let us listen *o
them,

SHRI BHISHMA NARAIN SINGH:
This is a licence. 8ir, you have been
a Chief Yustice and about licences you
know bevter than I.

MR. CHAIRMAN. If yoy want me
to explain the implications of a licence
I will do so, but I am not in the House
to do this.

SHRI BHISHMA NARAIN SINGH:
They have given the licence and the
licelace will be for a period of 99
years. Number 2. The terms of the
licence deed zre renewable after every
38 yearg and the gnnual guaranteed
amount can be increased up to 100
per cent. (Interruptions). Please hear
the conditions. These are the impor-
tant conditions. The party has been
granted moratorium for the year
1982-83 in order to facilitate the con-
struction of the gaid hatel expeditious-
ly. The licence fee payable for this
period will be recovered in ten half-
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yesrly instalments commencing from
the date of the licence, the fee falling
due in the year 1984. So, these arve
the important conditions laid down by
the NDMC.

SHRI RAMAKRISHNA HEGDE:
What is the licence fee? (Interrup-
tions).

SHRI PILOO MODY. I would like
to ask g question,

SHRI BHISHMA NARAIN SINGE:
They wanted to know about the
licence fee. If you see the original
reply, you wil} find that the NDMC
hag entered into an agreement{ with
Pure Drinks wherein annually it is
Rs. 2.68 crores.

MR. CHAIRMAN: Or 23 per cent,
whichever is more,

SHRI AMARPROSAD CHAKRA-
BORTY.: It is g fraud on the docu-
ment, Sir,

SHRI BHISHMA NARAIN SINGH:
Sir, guch thingg are said and I am
sorry that anything can be gaid, 1 am
furnishing all the information. The
hon. Member is a very senior Member
and I have al] respect for him.

MR. CHAIRMAN: I think if we
camly go about this...

SHRI PILOO MODY: I have bheen
very calm, Sir,

MR. CHAIRMAN: I do not know,
but wheneve; thig Pure Drinkg comes,
it geemg to have more energy in it
than anything else. Now I will ask
Mr., XKulkarnj to put hig question.

(Interruptions)

SHRIMATI PURABI MUKHO-
PADHYAY. Sir, from the beginning I
have been raising my hand,

MR. CHAIRMAN: Yes, Mr, Kul-
karni.

SHRI J. K. JAIN: Sir, all the people
on that side ...

MR, CHAIRMAN. One ang one. 1
am coming. There are 15 minutes
left. Please go on, Mr. Kulkarni, Be
very quick,

(Interruptions)
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SHRI ARVIND GANESH KUL-
KARNI: Sir, the hon, Minister has
read out the termg and conditiong and
he hag provided certain information,
but, out of that he made one reference
to the Janata Government that they
hag already fixeq this rent at Rs, 2,400,
But that wag on the basis that the
hote] is owned by the NDMC. Now,
about the major deviation, Mr. Minis-
ter, please do not try to take the
Janata Government’s name. Whatlever
Janata Government wag there, it has
already gone. Now I am asking him
whether this hotel... (Interruptions).
You have no rules, Last time you
accepted the position. No rules have
beenn framed, That is why this is a
misuse of executive power.

SHRI PILOO MODY. Abuse,

SHRI ARVIND GANESH KUL-
KARNI. And I waht to know whether
it is a fact that a Congress(I) MP.. .

MR, CHAIRMAN. What ig the fact?

SHRI ARVIND GANESH XKUL-
KARNI: I want to know whether it
ig a fact that.the near-about places
in Connaught Place fetch Rs. 10 crores
per acre. Even in Nehry Place it is
nothing less than Rs. one crore per
acre, Thig lang worth Rs. 60 crores
has heen gifted to the Pure Drinks or
Charanjit Singh, whatever it is. I
allege g definite involvement of cor-
ruption at the Government level. I
want to assert it. And I want to know
whethey you have taken action where-
by thig country hag lost Rs. 60 crores
worth of assets, on which the interest
charges even at 11 per cent which you
are charging comeg to ...

MR. CHAIRMAN. Mr. Xulkaini,
you are exceeding the limity of the
question asked. If you want, give this
in the newspapers, you c¢an send your
article there. We are here to ask for
information,

SHRI ARVIND GANESH XUL-
KARNI: Sir, I am asking for the in-
formaton. And for your information
I am asking a specific question, This
lang itself is worth Rs. 60 croreg by
an average standard of the price at

[RAJYA SABHA]
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wkich land ig sold in that area. Is it
not a fact that if he would not have
been a Congresgs (I) MP and if he
would not have greased the palm of
the authorities and the politica] party,
this land would not have been parted?
1 think the Minister owes an explana-
tion to the country whether he is
not obliging a Congress(I) Member.
Many proclaimed absconders are there
in. your party. So what is the fact?

MR, CHAIRMAN: You must
everything in.

bring

SHRI BHISHMA NARAIN SINGH:
Sir, 1 refute all the charges which
have been levelleg by Kulkarniji. It
ig not a fact. He ig making al] base-
leks charges and I refute them, I

"respect him, but he is imputing mo-

tives,

MR. CHAIRMAN: I must say...
(Interruptions). Just a minute, Mr,
Chakraborty. I think Mr. Kulkarnt
has missed a portion of the answen,
that there were 14 persong who offer-
ed and they offered less than Rs, 2.63
crores. If it were Rs. 68 crores 1
think they were all big fools, (Inter-
ruptions). You see the answer and
then ask questions.

SHRIMATI PURABI MUKHO-
PADHYAY: My, Chairman, you shouid
not interpret,

SHRI BHISHMA NARAIN SINGH:
Sir, for the benefit of the House ...
(Interruptions),

MR. CHAIRMAN:. I want to draw
your attention to the answep given.
If you want, he wil] lay on the Table
the offerg which had heen received.

SHRI LAL K, ADVANI: Sir, we
are concerned with the price of land
in the neighbourhood because that is
a crucial point. Let the Minister say
what the price of land in the vicinity
of that area ig and on that basis what
itg market value shoulg be.

MR. CHAIRMAN: If a  straight
question had been askeq by him just
as you are asking, it would have
elicited a reply. But he is asking ...
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SHRI LAL K. ADVANI: Sir,
after all, he gathered it from a
newspaper report and asked whether
it ig a fact that the price of land in
the vicinity of the area is so much.

MR. CHAIRMAN: Let them ask
that way. Why bring in a Congress
MP and all the rest of it?

SHRI ARVIND GANESH KUL-
KARNI: I want to know whether
it is a fact that land near about is
fetching Rs. 10 crores per acre. If
so, on what pretext was this land
passed on to the Pure Drinks? Plea-
se tell us that.

SHRI BHISHMA NARAIN SINGH:
Sir, this land was not passed on to
the Pure Drinks. You are a wvery
senior Member.

SHRI ARVIND GANESH XUL-
KARNI: You are allowing him to
‘make money. '

SHRI BHISHMA NARAIN SINGH:
Not at all. I emphatically deny all
the charges. Sir, the position is like
this. I had referred to the Janata
Government not to malign it or to do
anything against it. Actually, what
i€ the pactice?  (Interruptions) No-
body can listen. I never charged the
Janata Government. 1 never mali-
gned the Janata Government. What-
ever ] said ...

SHRI ARVIND GANESH KUL-
KARNTI: You are fanatically deny-
ing, not emphatically denying.

SHRI BHISHMA NARAIN SINGH:
He will not listen. I had patience to
hear him, but he has no patience to
listen to me. How can I help it? T
did not_say anything against the
Janata Party. I say, every two years
almost, Sir, according to the preva-
lent rate nearby, as  Advaniji is
mentioning, the auction rate nearby,
Government determineg the rate,

MR. CHAIRMAN: It is called the
index.

SHRI BHISHMA NARAIN SINGH:
Therefore, actually two years ago—

[19 AUG. 1981]

to Questions 26

if you want I can give the date also
when the Janata Government deter-
mined the rate ...

sl ¥@Tay fag ¢ T AFAEE &
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SHRI BHISHMA NARAIN SINGH;:
It was the 1st of April, 1979. For
that area where this plot is situated,
it was only Rs. 1,800 per sq. yd. and
we had given it at Rs. 2,400 per sq.
yd. If they say it is 3 favour to any-
body, how will I be able to convince
this House? If thig is an example of
favouritism, you are the best judge
to decide.

Secondly, Sir, gbout the price in
that area, it hag been said... (Inter-
ruptions) I have to reply to Kulkar-
niji. Kulkarniji, I want to give you
thig information through the hon.
Chairman. The position is this.
Take the example of the NDMC. It
has gone into an arrangement with
the Pure Drinks. They had given
the highest offer. Annually Rs. 2.68
cror@y or.... (Interruptions) Just
please hear. This is for every year.
Can you imagine this? This is not
sold to anybody. Every year they
will be getting either Rs. 2.68 crores
or 23 vper cent of the turn-over,
whichever ig more.

SHRI MANUBHAI PATEL. How
iz it related to the price of the land
round about? What about the price
of the land round ahout? You are
going into the terms,

SHRI BHISHMA NARAIN SINGH:
Please try to listen to me. You will
understand. Thig is how it is done.
We give it to a government body.
We hag never given it to a private
party. Thig is the position. Please
try to understand it. Then you will
be able to appreciate it.

off xAvac feg : a8 g99 &1
fagares FAT gy &1
SHRI MANUBHAI PATEL: Why

do you give it through the NDMC?
Why not direct?
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SHRI PILOO MODY: I thought
you are g man of your word. You
said, “My, Ku'kurhi first”, then me and
then you will go round. Now you
are changing what you saiq earlier.

MR. CHAIRMAN: I am not
changing. I never change like that.

SHRI PILOO MODY: What is the
new procedure?

MR. CHAIRMAN: You are visible
to me quite well. Do not worry,

DR. RAFIQ ZAKARIA: Mr.
Chairman, Sir, I agree with Mr.
Kulkarnj that if there was an out-
right sale, this land might have
fetched Rs. 60 crores. What T would
like to Enow from the Minister is
how they have fixed the annual
licence fees of Rs. 2.68 crores. And
you know, Sir, it has been qualified
as...

MR. CHAIRMAN: It was an offer.

DR. RAFIQ ZAKARIA: ... Rs.
2.68 crores of 23 per cent of the
gross income. I would like to know
what the other serious offers were
ang by whom they were made. Were
they fictitiong parties or were they
serioug parties? Again, Sir, T would
like to know Trom the Minister whe-
ther any writ petitiong in this con-
necton have besn made by the inter-
ested partieg eitlier to the High Court
or the Supreme Court on the ground
that any partiality has been shown
in this connection. If the answers
to all these questions could be given
that giving land to a loca] authority
for augmenta'ion of its resourceg has
been one of the recommendationg of
the Committee for the Augmentalion
of Resourceg fo, Urban Bodies, of
which, T humbly submit, was the
Chairman. And this ig one of the
ways in which the local bodies have
to augment their resources.

In this case the industrialist hap-
pens to be a Congress (Iy MP. I
would like to know from the Minister
or from you, Sir, whether there is
any ban for such industrialists sim-
pPly because they belong to the ruling
party and no ban if they belong to
Mr, Kulkarni’s party,

[RAJYA SABHA]

to Questions 28

MR. CHAIRMAN: Your important
question has got lost.

SHRI ‘BHISHMA NARAIN SINGH:
Sir, I have already said...(Interrup-
tions)

SHRI ARVIND GANESH KUJI-
KARNI: Stop this sycophancy.

SHRI BHISHMA NARAIN SINGH:
I have already said that the NDMC...

(Interruptions)

DR. RAFIQ ZAKARIA: Sir, you
must prevent Mr. XKulkarni from
using such expressions. As he is
doing his duty, so we on this side
have got to do our duty. If any such
aspersion of sycophancy is again
made, we will see to it that Mr. Kul-
karni is never allowed to speak in
the House. What ig this?

MR. CHAIRMAN: Mr. Zakaria, I
did not hear the word.

DR. RAFIQ ZAKARIA: I have my
point of view. They have their point
of view.

MR. CHAIRMAN: I was paying
attention to you because you were
asking the question. If people inter-
ject from this side or that side, I have
not got much divided attention.

DR. RAFIQ ZAKARIA: But you
should not give indulgence to such
Members.

MR. CHAIRMAN: It is not right
Mr. Kulkarni, to interject like this.
(Interruptions) I will have the record
read; I will have the recorq brought
to me.

SHRI ARVIND GANESH KUL-
KARNI: You may remove whatever
you like, I do not mind. (Interrup-
tions)

SHRI PILOO MODY: It is not an
unparliamentary word. I am totally
against this idea of tampering with
the record. Whether a thing is nice
or bad, let it go on record and let the
world judge what sort of Members
we have over here. It must not be
tampered with except for those ex-
pressions which are strictly unparlia-
mentary, of which “sycophancy” is
not one.
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DR. RAFIQ ZAKARIA: One of the
rules . (Interruptions)

MR. CHAIRMAN: Just g minute.

SHRI ARVIND GANESH KUL-
KARNI: I had not taken his name.
It is not unparliamentary. (Interrup-
tions)

MR. CHAIRMAN: 71 said, I was not
paying attention to Mr. Kulkarni. I
did not hear what he said. I will
have the record brought to me.

(Interruptions)

DR. RAFIQ ZAKARIA: If he has
spoken without your permission, it
should not go on record.

SHRI BHISHMA NARAIN SINGH:
The hon. Member, Dr. Zakaria, want-
ed to know how they haq decided in
favour of Pure Drinks Limited. I
have already said, Sir, that they have
given the highest offer. On that
basis, it was decided.

DR. RAFIQ ZAKARIA: What were
the other offers?

SHRI BHISHMA NARAIN SINGH:
If you want the names ...

MR. CHAIRMAN: Read
names.

out the

DR. RAFIQ ZAKARIA: The names
of other serious offers.

MR. CHAIRMAN: The other names
are coming out.

SHRI BHISHMA NARAIN SINGH:
I will just read out the names. You
will see that they were also import-
aﬁt parties, and this is not unfair at
all.

1L LT.C. Limited.

2. Tara Hotels Limited.
3. East India Hotelg Ltd.
4. Maharaja.....,..... .
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to Questions

SHRI BHISHMA NARAIN SINGH:
Sir, they are not interested in hear-
ing the reply. They are politicalising
it. I will have to say this. They
are not interesteq in hearing the
reply. This is the difficulty. How
dig Sagar Suri come in? I wag just
reading out, and Rameshwar Babu
had this information about Sagar
Suri! How can I reply? Then,

4, Maharaja Swai Bhawani Singh of
Jaipur.

. Pure Drinks Ltd.

. Ambassador Hotel, Bombay.

. Indian Hotels Company Ltd.

. Shriram Fibreg Ltd.

. Sudarshan Group of Hotels.

10. Hotel Ambassador, Delhi,

11. Glaxy International Hotelg Ltd.
12, Mohan Hotelg Ltd.

13. Mohindra Ugine Steel Co., Ltd.
14. Mohinder Singh, Janpath, New

Delhi. i
These fourteen people made offers.
Then, Sir, Dr. Zakariag wantegq to
know whether somebody hag gone to
the High Court or the Supreme Court
or not. Yes it is a fact. One party .
had gone to the High Court. It was
dismissed. The writ was dismissed
in limine. Then they had gone to the
Supreme Court. The Supreme Court
also dismissed it in limine. This is
the position.

W O -1 o
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MR. CHAIRMAN: Mr. Mody, yours
will be the last question

SHRI PILOO MODY: I would like
to know from the Minister when he
knows that NDMC is not a hotel
operation at all ..,

SHRI J. K. JAIN: Even the Sup-
reme Court hag dismissed it. So sit
down. -

SHR1 PILOO MODY: ... Why it is
that the Government goes on giving
these leaseg to NDMC, when they do-
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not operate hotels themselves. What
is the point in introducing g middle-
man when they could ask for direct
tenders from people who are interest-
ed in puilding hotels? ...
(Interruptions)

SHRI J. K. JAIN: Even the Sup-
reme Court hag dismisseq it. So,...

SHRI PILOO MODY: I don't ac-
cept answers from all and sundry. I
want the answer from the Minister.

I want to know why this procedure
is adopted, apart from the frivolous
reason that has peen given by Dr.
Zakaria that he presided over the
company ...

DR. RAFIQ ZAKARIA: T object to
it ... (Interruptions) It ig for the
augmentation of urban resources.
How can he be so irresponsible?
Being a leader of the opposition on
the other side, it is a matter of
regret ...

SHRI BHISHMA NARAIN SINGH:
I shall give the name of the party
which had gone to the High Court
and the Supreme Court ..

SHRI PILOO MODY: First answer
my question.

SHRI BHISHMA NARAIN SINGH:
The name of the party which had
gone to the High Court and the Sup-
reme Court js European Research &
Supply. It had gone to the Supreme
Court also and it wag dismissed in
limine.

SHRI PILQO MODY: What about
an answer to my question?

SHRI J. K. JAIN: Does the party
which went to the High Court and
the Supreme Court belong to Mr.
Piloo Mody? Mr. Chairman, let him
say. Does that party belong to the
Janata Party or Mr. Piloo Mody?

MR. CHAIRMAN: Mr. Jain, I can-
not ask a Member to supply informa-
tion. The Question Hour iz for Mem-
bers to ask for information from the
Ministry. Do you want to reverse
the whole thing? We have got other
-work also ...

[RAJYA SABHA]

to "Questions 32

SHRI PILOO MODY: I am still
waiting for a reply to my question,
Mr. Minister.

SOME HON. MEMBERS: Mr.
Chairman, the Question Hour is
over ...

MR. CHAIRMAN: But it takeg only
a minute to reply, Mr. Minister. So,
what iy your reply?

SHRI BHISHMA NARAIN SINGH:
Dr. Zakaria has already stateq just
now what the recommendationg are.
These bodies go in for joint ventures,
and there ig nothing wrong in going
in for joint ventures.

MR. CHAIRMAN: Now the Ques-
tion Hour is over.

I think these drinks will have to be
bottled up some day.

——

WRITTEN ANSWERS TO QUES-
TIONS

Complaints regarding sale prica and
Distributiop of Maida and Suji in
Delhi

*43. SHRI ERA SEZHIYAN:
SHRI MANUBHAI PATEL:

Will the Minister of AGRICUL-
TURE be pleaseq to state:

(a) whether Government have
receiveq complaints regarding the
sale price and distribution of maida
and suji in Delhi;

(b) whether there has been any
control on the sale price and distri-
bution of maida and suji; and

(c) what are the reasons for with-
drawal of an order for taking over
distribution of maida by Govern-
ment?

THE MINISTER OF AGRICUL-
TURE AND RURAIL RECONSTRUC-
TION AND IRRIGATION AND
CIVIL SUPPLIES (SHRI RAO
BIRENDRA SINGH): (a) No, Sir. No
specfic c¢omplaints have been re-
ceived from the consumers in the
recent past in this behalf.



